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Supriya Bandyopadhyay,

Son of Asimananda Bandyopadhyay,
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T

L Umon of Indla

.. Applicant

VERSUS-

L

‘ b4

Serv1ce to be made on the Secretary,

Mlmstry -of: Telephones and Teiecomrnunlcatlon

Govt. of Indla,

New Delh1

~

. 2.‘The Chief General Manager

BSNL, -
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ORDER (Oral)

Per Mr. Justice L. Narasimha Reddy, Chairman:

The applicant claims to have been engaged as Casual Worker
in the Hutmura Telephone Exchange in the year 2001 and in
January, 2005, and thereafte; .'he was engaged to work at the office
of Telephone Exchange of Ladhurka in the district of Purulia at a
remuneration of Rs. 1000/- to Rs. 1260/ - per month, due to the
absence of TM and RM staff. His grié:v'ance is that, the
respondents have not registered his name as casual labourer, and
on account of the same, he is not be1ng vextencled benefit of
temporary status’ énd othe_:r reliefs. 'I‘-h‘is'.O.A. is filed with a prayer
to direct t'he respor.lfd'e.;lts ht'o, ﬁasé app’i"opl'"}igt;ql orders for enlisting'
his name as casual iébour and for g'zl"anfi.r.lg{:;)ther consequential
reliefs. | ' .

2. 'I‘]:i";a'. rcspondénts ﬁled ééuhte} a.t'f-id:a;Vit opposing the
Origin"él ‘Application;'lt_is stated that eﬁ{céi;:i; making statements
in thé': O.A., the applicahtléii(.:l' notfile any prdof ‘whatever in support
of his 'pl,ea, thai’t he- has been engaged és" Casual Labour in any
establishment of BSNL.

3. We heard Mr. TK. Biswas, 1ea‘rned counsel for the
applicant and Mr. SK Ghosh, learned counsel for Union of
India and Mr. D. Mukherjee, learned counsel for BSNL.

4. At one stage, the O.A. was dismissed for default, but it was
restored. Today,.we have examined the matter in detail and heard
the learned coﬁnsel for the parties.

5. It is no doubt true that there exists a scheme in BSNL, for
conferment Qf rights on casual workers, engaged to do work of

permanent nature. The applicant, however, is not able to place any
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proof of his engagement. Even if there is no specific order of
engagement, at least the pay slips or cher receipts, through which
the remuneration was paid, could have been placed. When noticing
. of that sort is forthcoming, it is difficult to grant any relief to the
élpplicant particularly, when he is'said to have been engaged more
than 15 years back. It is difficult for the respondents also to verify

the relevant records.

6. We do- not find any merits in the O.A. It is accordingly

dismissed. No costs.
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